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(Order per Hon'ble Shri R,Rangarajan, Member (2)

The applicant had filed this C,P, for non impleme
el fpmant e
of the order in Ca 369/96,1n tthOA/ﬂ’direction was given
dent No.2 to dispose of the‘representation.after taking 4
of the principle {)laid down in OA 481/92 and to give a sp
to the-applicant. In obedience to that direction, the re
issued 0.M. 2-108/96 P.A,R. dt.17~-9=96 (Annexure Am;zato
tempt Petitioi}
2. The main Gontention of the applicant in this C.P.
o —

opdes=dw-the Respondent No.2 was required to dispose of t

tation taking note to the principle laid down in OA 481/9
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reply there is no mention in regard to the Lpg%gcgﬁf@;@gg =

92. Hence the applicant submits that the office m
dt.17=39-36 is not a compliance report of the direction gi
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3. Wwe have gone through the OM 4t.17-2-96., In the OM it is

stated that the respondegts have gone through the ordess
the Tribunal in C.A, and examined the issue in the light
directions given thereof. That QOuld imply that they havs
note of the pﬁinciple laid down in OA 481/92 also. We do
sider that if the reSponéents specefically mention* in the
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the principle laid down in 0a 481/92 is alsc taken into a
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2 0,M. that

2count,

then only the 0.M. is valid. 1In our Opénion} such remarke¢in the

P

OM may .not be necessary in view of thzs fact that they have noted

the direction given in 0A 369%9/96, 1In that view we find t3
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respondents have complied with the dlrectlon given in the| Oa.
% A :
HOWeVGanthe applicant maysnot B satidfied with the reply give?;
In. that-ezge the remedy left is to challenge the reply i.e. the OM

Gt.17-9-96 on valid grounds. and if such a challenge is made the other

issues will be considerad in that fresh 2.A,

4, in view of what is stated above, the C.P. is closed
but liberty is given to the applicant to challenge the 0O.M.
|

dt.17=2«%6, No order as to costs.
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1. The Secretary, Ministry of Communicatiens & DI
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